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Primary Education Commlllion 

9023. SHRI SHRI CHAND GOYAL: 
Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) whether the Primary School teachers 
submitted a memorandum to Government 
demanding the appointment of a Primary 
Education Commission for rasing their grades 
and allowances and for conferment of voting 
rights to Primary teachers in the Council 
elections of State Legislative Councils from 
Teachers' Constituencies ; 

(b) the reaction of Government to the 
above demands; and 

(c) whether any action has been take!! by 
OOVQnllllODt in this behalf ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRf BHAKT 
DARSHAN): (a) to (c). Yes, Sir; the 
All India Organisation of the teachers of 
Primary Schools has demanded the appoint-
ment of primary Education Commission, but 
it is not considered advisable to do so for 
verlous reasons, including the following :-

(i) School Education, including Primary 
Education, is a State subject and 
it is for the State Governments to 
appoint such a commission, if tkey 
think it necessary. 

(ii) Under Article 171(3)(c) of the 
Constitution, Primary Teachers are 
not eJiaible for the right of vote in 
the teachers' Constituencies. 

(iii) The appointment of such a com-
mission would raise expectations 
without corresponding arrangements 
to find the funds for implementing 
the recommendations, which might 
be made by it. 

(iv) The Kothari Commission has 
recently made a comprehensive study 
of all the various problems of 
education including that of primary 
education. The appointment of a 
fresh commission for problems of 
primary education is, therefore, not 
considered to be necessary. 

Rev.lon 01 Grades aod Allowances of Punjab 
Haryana aod U. T. of Cbandlgarb 

Goverameat Employees 

9024. SHRI SHRI CHAND GOYAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state. 

(a) whether it is a fact that the grades 
and allowances of the Government employees 
of Punjab Rnd Haryana have been revised 
from time to time ever since the recorganisa-
tion of Punjab in 1966 ; 

(b) whether it is a fact that there was 
aatomatic application of the revised grades 
and allowances to the employees of the Union 
TelTitory of Chandigarh ; 

(c) whether ;the practice of automatic 
application has been discontinued for 80m, 
time; and 

(~) if III, tho 10lII0III u.cror • . 



MAY 9,1969 ""1,, •• AM",,,. 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) to (c). 
Yes, Sir. 

(d) The pay scales and allowances of 
employees of Union Territories of Himach:il 
Pradesh, Chandigarb, Manipur Tripura and 
Pondicherry were patterned on the pay scales 
and allowances obtaining in a specified 
adjoining State. However, it was felt that 
while the revision of pay scales and allow-
ances of the employees of these U Ts. should 
continue to be on this basis, the pay scales 
and allowances of the employees of these 
U.Ts should not exce.:d the pay scales and 
allowances of the employees of similar 
categories under the Central Government. 
As such now each case of revision of pay 
scales and allowances is examined on merit. 

Marder or StatiOD Master aDd Waterman 
at Jaltu Railway Station in PonJab 

9025. SHRI SHRI CHAND GOYAL: 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact that some NaxaI-
ites have murdered the Station Master and 
the Waterman at Jaitu Railway Station in 
Punjab; 

(b) whether the culprits have been 
traced; and 

(c) ·the estimated number of tbe Naxalites 
in Punjab and their activities? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : (a) and (b). 
According to information received from the 
State Government = the Station Master and a 
waterman at railway station Bukainwala (not 
Jaitu railway station) in Ferozepur District 
were murdered by dacoits on 24tb December. 
1968. The extremists are not inVOlved in 
the murder. The culprits have not been 
arrested so far. 

(c) According to information of the 
State Government there are about SO extre-
mists in Punjab. They have come to notice 
for distributing Maoist literature and have 
been involved in two incidents of violence. 
ca- have been resistered in respect of 
theae incidents and are \ICing investipte4 
~to.w, 

Promulgation or Section 144 In Chandlgarb 

9026. SHRI SHRI CHAND GOYAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact tbat Section 144 
of Cr. P. C. banning public meetings has 
again been promulgated in Chandigarh ; 

(b) \1Ih~her it is a fact that such a ban 
exists in Chandigarh almost all the year 
round; and 

(c) whether there is any serious situation 
existing in Cbandigarb to justify the ban 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : (a) to (c). 
Probibitory orders under Section 144 Cr. PC. 
remained in force in certain sectors of 
Chandigarh township for a total period of 
233 days in tbe year 1968. These orders are 
enforced when breach of peace is apprehended 
on account of agitations etc., and care is 
taken to ensure tbat the orders are in force 
only in those areas where the trouble is 
anticipated ; the other areas are kept out of 
the operation of the orders. There is no 
serious situation in Chandigarh at present 
and no orders under Section 144 Cr. P.C. 
are in force there. 

Crimes in Laceadhes 

9027. SHRI P. M, SAYBBD Will 
the Minister of HOMB AFFAIRS be pleased 
to state : 

(a) tbe number of criminal cases rep-
tered and investigated Island-wise in Laccad-
ives during the last three years ; 

(b) the number out of them tbat ended 
in conviction ; and 

(c) the Dature of offences in all the CIIMI 
registered and investigated 1 

THB MINISTBR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SARI 
VIDYA CHARAN SHUKLA): (a) to (c). 
A statement is laid on the Table of the 
House. [Placed in Library. See No. LT-
1070/69]. 

ReerDltment of Sab-IDSpectors of Police 
In Laceadl.es 

9028, SHRI P. M. SAYBED: Will 
the Minister of HOMB AFFAIRS be pleased 
to state : 

(4\) whethor Qov~ Iu!~ 1!lI1tw. 




